HIGH COUR

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

N

Provisio

Ms. Aneeda
D/0O Moham
R/O Gojwar

vide notificati
one year has
his/her Certi

verification of

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: 710 9e)262C/RG/LP Dated: % .07.2025

{

nal admission granted under Advocates Act, 1961 in favour of

an
ad Yousuf Ahanger

, Khar Mohalla, Tehsil Khanyar District Srinagar.

on No. 1804 of 2022/RG/LP dated 11.11.2022 for a period of
been extended upto 31.07.2026 subject to the verification of
Ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order r—/;f/ W

(Adwziegistrar L.P)
No: 2 692 |-2R8 RG/LP Dated: |7 .07.2025 &’ V
Copy forwarded to the: -
147 Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

D CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Aneeda Jan, Advocate

..for information and necessary action.

(AddWl@glstrar L.P)




HIGH COUR

Mr. Waseem

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 21 ls 77[,20;«: /RG/LP Dated: [+ .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ahmad Malik

S/0 Nazir Ahmad Malik
R/0O Khuri Bat Pora, Malik Mohalla,

Tehsil Damh

vide notificati
one year has
his/her Certi

verification of

sought before

The ren

al Hanji Pora, District Kulgam.

on No. 118 of 2022/RG/LP dated 25.02.2022 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrolilment must be

» the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Ordi

A |

o
b Ma‘j
(Additional Registrar L,P)
C)u/ e py?

No: 3£92%-3¢( RG/LP Dated:|? .07.2025

Copy forward
15 Principa
2. Secretar
3. Manage

Governn
4. Presiden
5 CPC e-C

the offici
6. Incharge

also kee
78

ed to the: -

District and Sessions Judge, Kulgam.

y, Bar Council of India, New Delhi.

r, Government Press, Srinagar for publication in the next issue of
nent Gazette.

it, District Bar Association, Kulgam.

Jourts, High Court of J&K and Ladakh, Srinagar for uploading on
al website.

Libray, High Court Wing Jammu/Srinagar for information and

ping record of the same.

Mr. Waseem Ahmad Malik, Advocate

...l...for information and necessary actio:./l J W

(Additjonal Registrar L.P)
o M




HIGH COUR

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

NOTIFICATION

R é&onlS’/RG/LP Dated: 17 .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shafqat Bashir
S/0 Bashir Ahmad Najar

R/O Ferozpo

ra Rafiabad, Tehsil Watergam, District Baramulla.

vide notification No. 73 of 2024/RG/LP dated 20.02.2024 for a period of one
year has been extended upto 31.07.2026 subject to the verification of

his/her Certif

verification of |his/her character and antecedents from the CID.

sought before
Advocate is o

icates/LL.B Degrees from the concerned University and

The renewal / extension of provisional licence/enrollment must be

the date of expiry unless the absolute/final enrollment as an

rdered there before.

By Order \
r/] MW
(Additional Registrar L.P)
V2 M
No: 36 92% —4Y4 RG/LP Dated: [t .07.2025
Copy forwarded to the: -
1 Principal| District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeﬁing record of the same.
7. Mr. Shafqgat Bashir, Advocate

..for information and necessary actlon

(Ad ional @glstrar L.P)

Cd



HIGH COUR

(ExercisiT

N

Provisio

Mr. Zubair A
S/0 Gulam A

vide notificatic
one year has
his/her Certi
verification of

The ren

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: ZlIX &} 202YRG/LP Dated: |7 .07.2025

U

nal admission granted under Advocates Act, 1961 in favour of

hmad Sheikh
\hmad Sheikh
R/O Palpora,

Banpora, Tehsil & District Anantnag.

on No. 676 oF 2021/RG/LP Dated 05.07.2021 for a period of

been extended upto 31.07.2026 subject to the verification of

ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrollment must be

sought before

the date of expiry unless the absolute/final enrollment as an

Advocate is o

rdered there before.

By Order
(Addi 1 Regls ar L. P)
No: 2 £24S- €2 RG/LP Dated: |+ .07.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretar
3. Manager,
Governn
4. Presiden
5 CPC e-C
the offici
6. Incharge
also kee
745 Mr. Zub

...l...for information and necessary action.

y, Bar Council of India, New Delhi.

Government Press, Srinagar for publication in the next issue of

1ent Gazette.

t, District Bar Association, Anantnag.

Jourts, High Court of J&K and Ladakh, Srinagar for uploading on
al website.

Libray, High Court Wing Jammu/Srinagar for information and

o
(%*g

ping record of the same.

air Ahmad Sheikh, Advocate

P)

M,



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2112 ?ioﬁ T/RG/LP Dated:# .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gulzar Hussain
S/0 Mohmad Hussain
R/0O Hagnis Lungma, Tehsil Shakar Chiktan, District Kargil.

vide notification No. 1857 of 2022/RG/LP dated 11.11.2022 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(A@ l@ gistrar L. P)

-

No: 26983 60 RG/LP Dated:!# .07.2025

Copy forwarded to the: -

1 Principal| District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kargil. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
74 Mr. Gulzar Hussain, Advocate

..1..for information and necessary action. /;/ %
(Am egistrar L.P)

e Ly




HIGH COUR

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercisi?g powers of Bar Council under Section 58 of the Advocates Act, 1961)

N¢

Provisior

Mr. Imtiyaz /
S/0 Sanaullg
R/O Uri Prop
Tehsil Uri, Di

vide notificatic
year has bee

his/her Certiff

verification of

The rene

sought before

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

;-2 |l ‘190{.202 S IRG/LP Dated: I+ .07.2025

nal admission granted under Advocates Act, 1961 in favour of

Ahmad Chalkoo

ah Chalkoo

per, W.No 11, Haji Mohalla,
strict Baramulla.

)n No. 953 of 2022/RG/LP dated 27.072022 for a period of one
n extended upto 31.07.2026 subject to the verification of
icates/LL.B Degrees from the concerned University and
his/her character and antecedents from the CID.

rovisional licence/enroliment must be
nless the absolute/final enroliment as an

wal / extension of
the date of expiry u

Advocate is o

rdered there before.

By Order r//? M
(Adﬂz’)tyla@/ Registrar L.P)

No: 26 96| —&8 RG/LP Dated:1%.07.2025 '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ; ;

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Imtiyaz Ahmad Chalkoo, Advocate

)

,J.?p“

1 Registrar L.P)

a5

..for information and necessary action.

(Adw




HIGH COUR

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

N
Provisiol

Mr. Aamir Al
S/0 Ali Moh
R/0O Chetros

vide notificatic
one year has

his/her Certif

verification of

The ren

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I7.07.2025

b 216 ?/A@lilRG/LP Dated:

nal admission granted under Advocates Act, 1961 in favour of

| Wani
d Wani
Budroo, Tehsil Sallar, District Anantnag.

on No. 1811 of 2022/RG/LP dated 11.11.2022 for a period of
been extended upto 31.07.2026 subject to the verification of
icates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought before

the date of expiry unless the absolute/final enroliment as an

Advocate is ol

rdered there before.

\

By Order //)%l "Lf
(Additional Registrar L.P)
2™

No: 3£ 9£{9776 RG/LP Dated: [7.07.2025

Copy forwarded to the: -

1 Principal|District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e- ourts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge| Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aamir Ali Wani, Advocate

......for information and necessary action.

nokf”

@Reglstrar L.P)

%4




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2!(63{ 2025 |IRG/LP Dated: (7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Yasin Dar
S/0 Gh Rasool Dar
R/0O Magam Astan Pora, Budgam.

vide notification No. 757 dated 30.12.2020 for a period of one year has
been extended upto 31.07.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought befor% the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By OrdLr \
i
(Additional Registrar L.P)
R ey

No: 617+ %-&Y RG/LP Dated: !7.07.2025

Copy forwarded to the: -

1. Principal| District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Gourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge! Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Yasin Dar, Advocate
......for information and necessary action.

Wty

(Ad&;ﬁ/onal Registrar L.P)

T




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2113 @('}f 202 S/RG/LP Dated: /7 .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Khan
S/0 Mohd Farooq Khan

R/O Uttarsoo, Goswani Wadder, Brariangan,
Tehsil Shangus, District Anantnag.

vide notification No. 964 of 2024/RG/LP dated 31.05.2024 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Am eglstrar L. P)

No: 26 9&S- 92 RG/LP Dated: /7.07.2025
Copy forwarded to the: -

1: Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge| Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Bilal Khan, Advocate :

..for information and necessary action./w/ M‘,\
(Addition l@jgistrar L.P)
e e




10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercisi

N¢

Provisior
Mr. Basit Ali

R/O Near N

vide notificatic
one year has
his/her Certif

verification of

The ren

z
S/0 Ali Mohj

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

5: 2118 ©/ 202§ IRG/LP Dated: i+ .07.2025

1al admission granted under Advocates Act, 1961 in favour of

argar
mmad Zargar

w Bus Stand, Tehsil & District Kulgam.

on No. 560 of 2022/RG/LP dated 27.05.2022 for a period of
been extended upto 31.07.2026 subject to the verification of

icates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought before

the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

By Orde

No: 2369923

2r

s
(Adw @eglstrar L.P)

—310°RG/LP Dated: (# .07.2025

Copy forwarded to the: -

District and Sessions Judge, Kulgam.

y, Bar Council of India, New Delhi.

Government Press, Srinagar for publication in the next issue of

ent Gazette.
District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

| website. :
Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

1. Principal
2. Secretary
3 Manager,
Governm
4. President,
o ea
the offici
6. Incharge
7. Mr. Bas

it Ali Zargar, Advocate

..for information and necessary action. .

T
(Additional Registrar L.P)
O ™ ¢



11

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

N

Provisio

Ms. Muzamil
D/0O Mohami
R/0O Baran P
Tehsil & Dis

vide notificati
one year has
his/her Certif

verification of

The ren

* % %

NOTIFICATION

0: 21170/ )e25 /RG/LP Dated: 12 .07.2025

nal admission granted under Advocates Act, 1961 in favour of

Hafeez

mad Hafeez Bakshi

ather, Batamaloo near Police Control Room
trict Srinagar.

on No. 997 of 2024/RG/LP dated 31.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrollment must be

sought before

the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

By Order

No: 2760|— =& RG/P Dated: |7 .07.2025

-

(Am‘ﬁ/mgfm L.P)
Ve

Copy forwarded to the: -

1 Principal

District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also kee

ping record of the same.

7. Ms. Muzamil Hafeez, Advocate

..|..for information and necessary action./\/?/ W

(Additional Registrar L.P)
Qﬂ/gm,&/




HIGH COUR

12

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: 226 e 2025RG/LP Dated: |# .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaffar Abas

S/0 Mohd Al
R/O Litter Si

vide notificati

one year has

bas Wani
nister Banpora Tehsil Shaoora Litter , District Pulwma.

on No. 948 of 2024/RG/LP dated 31.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is o

rdered there before.

By Order /?/,‘ ﬂ}

(Ad @ Registrar L.P)

No: 37669-l6 RG/LP Dated: |7.07.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

9. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keet)ing record of the same.

7. Mr. Zaffar Abas, Advocate

...for information and necessary action. o

(AdLﬁtl/al) egistrar L.P)

or= 7;»»{
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HIGH COURJPT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2[21 ;onZY/RG/LP Dated: [# .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

D/0O Abdul Rashid Mir

Ms. Rabia Rashid
R/0 Inder, iehsil & District Pulwama.

vide notification No. 1182 of 2024/RG/LP dated 23.07.2024 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
n

(Addiq?io/n Registrar L.P)

o -

No: 37?0l#~-24Y RG/LP Dated: [7.07.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama. -
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rabia Rashid, Advocate

......for information and necessary action.
k™

(Additional Registrar L.P)
VU o (o




14

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Mr. Mohamm

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2122 e/ 2025 /RG/LP Dated: [# .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

ad Irfan Qurashi

S/0 M Sulaman Qurashi

R/O Qureshi

vide notificati
one year has

Mohalla Nambla, Tehsil Uri, District Baramulla.

on No. 989 of 2024/RG/LP dated 31.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of

50ught before

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

the date of expiry unless the absolute/final enrolilment as an

Advocate is o

rdered there before.

No: 37 025

By Order /3/1}/",134/

(Additio a@Re%strar L.P)

- 32 RG/LP Dated: |7 .07.2025

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal

District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge

Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Mohammad Irfan Qurashi, Advocate

.....for information and necessary action. <

— Yt

(A ition Reglstrar L.P)

\
9” ,“’5/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2[23 o/ 2e25/RG/LP Dated: [7 .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Yousf
D/O Mohd Yousf Mir
R/0O Bagwani Tehsil Sallar District Anantnag.

vide notification No. 932 of 2024/RG /LP dated 30.05.2024 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order (_/,4/ w}

(Additipna @gistrar L.P)

R

No: 27633-4Yn RG/LP Dated: /7 .07.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag. ;
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Sabreena Yousf, Advocate
......for information and necessary action. :

(Am{ﬁz L.P)
RO P




HIGH COU

(Exercisi

16

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No: 2 (2 w?/)ozs’ /RG/LP Dated: /7 .07.2025
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muhallil Ahmad Wani

S/0 Showka
R/0O Usmani

vide notificati
one year has
his/her Certi

verification of

The ren

t Ahmad Wani
a Colony Baghi Mehtab Tehsil South & District Srinagar.

on No. 896 of 2024/RG/LP dated 30.05.2024 for a period of

been extended upto 31.07.2026 subject to the verification of

ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrolilment must be

sought befor

the date of expiry unless the absolute/final enrollment as an

Advocate is 0

rdered there before.

LY

By Order M
(Am egistrar L.P)
' gp‘fﬁ'}
No: 27 o 4(-48 RG/LP Dated:/?.07.2025
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
G Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. :
b CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Muhallil Ahmad Wani, Advocate

..1...for information and necessary action.

”
A¥ditional Registrar L.P)

W@/@“/ Rt

(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2123 e/2e25 IRG/LP Dated: [+ .07.2025

J

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afsha Ayoub
D/0O Mohd Ayoub Dar
R/0O Solina Bala, Tehsil South, District Srinagar.

vide notification No. 857 of 2024/RG/LP dated 30.05.2024 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and

verification of |his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

By Order c/wd’
(Addq—i;o/nal egistrar L.P)
o %

No: 37649-S£ RG/LP Dated: |7.07.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Inchargﬂe Libray, High Court Wing Jammu/Srinagar for information and

11

also keeping record of the same.
7. Ms. Afsha Ayoub, Advocate .

...J...for information and necessary action. M
P

(Additipnal Registrar L.P)

by
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HIGH COUR.LT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercisi

N¢

Provisio

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

3:312672095 /RG/LP Dated: (7 .07.2025

nal admission granted under Advocates Act, 1961 in favour of

Ms. Ansha R
D/0O Abdul
R/0O Warpor

vide notificati
one year has
his/her Certi
verification of

The ren

shid
ashid War
, Tehsil & District Ganderbal.

on No. 864 of 2024/RG/LP dated 30.05.2024 for a period of

been extended upto 31.07.2026 subject to the verification of

ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
/) "
(Addl(%l?lal Registrar LQE)

No: 271 6<#-€4 RG/LP Dated: (7 .07.2025

Copy forwarde to the: -

1. Principal District and Sessions Judge, Kulgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam. ;

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeLping record of the same.

7. Ms. Ansha Rashid, Advocate

...for information and necessary action.

glstrar L.P)

i

(Additional
|2



HIGH COUR

(Exercisi

N¢

Provisiol

Ms. Insha Ja
D/0O Javeed
R/O Firdous

vide notificati
one year has
his/her Certi

verification of

The ren

19

T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: 2|77F 6/ 3025/RG/LP Dated: (7.07.2025

(

nal admission granted under Advocates Act, 1961 in favour of

eed
Ahmad Bhat
colony Eidgah, District Srinagar.

on No. 592 of 2022/RG/LP dated 27.05.2022 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought before

» the date of expiry unless the absolute/final enrollment as an

Advocate is 0

rdered there before.

By Order ;
(Additional e;i‘s‘z:r L.P)
i% bA*

No: 27 6 £S—-772 RG/LP Dated: (7.07.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

SR CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

I Ms. Injha Javeed, Advocate

..for information and necessary action.

(Ad(.’ glstrar L.P)

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

N¢

Provisior

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: 2 (28 Z/ZOLT/RG/LP Dated: /7 .07.2025

nal admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh I\Johammad Faisal

S/0 Sheikh (
R/0O Chotipo

vide notificatis

one year has

his/her Certif

verification of

The ren

shulam Mohammad
ra Tehsil Handwara, District Kupwara.

on No. 936 of 2024/RG/LP dated 31.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
icates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought befor

the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

By Order FAQ/ *“XV,
(Additional eglstrar L.P)
/

No: 270+2-8s RG/LP Dated: [%.07.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara. .

B: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheikh Mohammad Faisal, Advocate

...for information and necessary action.

(Additional @e

i

istrar L.P)

e
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HIGH COUR.LT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercisi

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sarmad Bashir Zargar
D/OBashir A{hmad Zargar
R/0O Baghe Sannah Badam Bagh Tehsil Sopore District Baramulla.

g powers of Bar Council under Section 58 of the Advocates Act, 1961)

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2129 e/ )25 IRG/LP Dated: /7 .07.2025

vide notification No. 926 of 2024/RG/LP dated 30.05.2024 for a period of
one year has been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and

verification of |his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Orde

No: 276K RG/LP Dated: }+.07.2025

Copy forwarded to the: -

District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.

1. Principa

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.

9. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keqping record of the same.
74 Ms. Sarmad Bashir Zargar, Advocate
......for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercisi#g powers of Bar Council under Section 58 of the Advocates Act, 1961)

N

Provisio
Ms. Raziya
D/O Reyaz

R/O Shallpo

vide notificati
one year has
his/her Certi
verification of

The ren

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: _2(3e ©)202<C/RG/LP Dated: (#.07.2025

nal admission granted under Advocates Act, 1961 in favour of

yaz

1e
hmad Ganai

ra, Tehsil Sopore, District Baramulla.

on No. 910 of 2024/RG/LP dated 30.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and
his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrollment must be

sought before

> the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

By Order /g/ | ;
(Ad(ﬁz,io/nal egistrar L.P)
VoL A Y
No: 277 689-9€ RG/LP Dated: [7.07.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Raziya Reyaz, Advocate

......for information and necessary action.

L3 b




HIGH CO

(Exercisi

* % %

NOTIFICATION
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T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
g powers of Bar Council under Section 58 of the Advocates Act, 1961)

No: 213]/ef 2025 /RG/LP Dated: [7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pir Base

r Ullah

S/0 Pir Ghulam Nabi
alla, Nigeen Bagh Tehsil & District Srinagar.

R/0O Dar Mo

vide notification No. 908 of 2024/RG/LP dated 30.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and

one year has

verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

No: 2769#- [6Y4 RG/LP Dated: [%.07.2025

\

g

egistrar L.P)

A

By Order

(Additional

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar. :
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : :
Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Pir Baseer Ullah, Advocate
......for information and necessary action. ’

(Am\l egistrar L.P)
Ve Ly




HIGH COUR

(Exercisi

N

Provisio

Mr. Mubashi
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T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

521272 ?iﬁolf/RG/LP Dated: /7 .07.2025

nal admission granted under Advocates Act, 1961 in favour of

r Fazal

S/0 Choudry Fazal Din Deader
R/0O Goose Tehsil & District Kupwara.

vide notificati
one year has
his/her Certi
verification of

on No. 904 of 2024/RG/LP dated 30.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrollment must be

The ren

sought before
Advocate is o

the date of expiry unless the absolute/final enroliment as an

rdered there before.

By Order
(Ad 10nal Reglstrar L.P)
No: 3% ]0S-12 RG/LP Dated: [#.07.2025 };V
Copy forwarded to the: -
d: Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara. :
D CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
75 Mr. Mubashir Fazal, Advocate

...for information and necessary action.

\

<A

egistrar L.P)

i P



HIGH COUR

(Exercisin

N¢

Provisio

Mr. Hamid U
S/0 Ghulam
R/0 Ahmad

vide notificati
one year has
his/her Certi

verification of

The ren

25

I OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0:_2133 e/ 262C/RG/LP Dated: # .07.2025

nal admission granted under Advocates Act, 1961 in favour of
llah Mir

Ahmad Mir

Abad, Tehsil D.H. Pora, District Kulgam.

on No. 879 of 2024/RG/LP dated 30.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

)lewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is o

rdered there before.

By Order (A W
(Adg(igonalﬁeg/istrar L.P)
L ae Ly

No: 27 1/1272e RG/LP Dated: [7.07.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam. ;

o) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. : _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Hamid Ullah Mir, Advocate

...for information and necessary action. M

(Additional Registrar L.P)

2
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N

Provisio

Mr. Faheem
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T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

g powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

0: Z|24%6/)025 /RG/LP Dated:?7 .07.2025

J

nal admission granted under Advocates Act, 1961 in favour of

Ferdous

S/0 Ferdous Atta Mohammad

R/0 Bemina

vide notificati
one year has
his/her Certi
verification of

The ren

HIG Colony Lane No.5, Tehsil & District Srinagar.

on No. 875 of 2024/RG/LP dated 30.05.2024 for a period of

been extended upto 31.07.2026 subject to the verification of

ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

ewal / extension of provisional licence/enrollment must be

sought befor

the date of expiry unless the absolute/final enroliment as an

Advocate is o

By Ord

No: B#(21

er

~2& RG/LP Dated:!? .07.2025

rdered there before.
m"'j"
: ional@zggl/strar L.P)

(Ad

Copy forwarde to the: -

i Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. ManagettI Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

O: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Faheem Ferdous, Advocate

...for information and necessary action.

2
ot O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercisi

N

Tg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

b: 23S ?f’:?ozs’ /RG/LP Dated: I# .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Saif
S/0 Saif Ud
R/0O Brenwar, Tehsil Chadoora, District Budgam.

din Jahara

vide notification No. 874 of 2024/RG/LP dated 30.05.2024 for a period of

one year has
his/her CertiFicates/LL.B Degrees from the concerned University and
verification of| his/her character and antecedents from the CID.

been extended upto 31.07.2026 subject to the verification of

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order N

(Ad('iitc}g//nm%:gi's‘g; L.P)
e by

No: 27 [2%-2&4 RG/LP Dated: (*#.07.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Danish Saif, Advocate

..for information and necessary actlon

(Additi al eglstrarL P)

O\t
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N
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OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

U R]T
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

o: 2136 ?ﬂzozS/RG/LP Dated: /7 .07.2025

nal admission granted under Advocates Act, 1961 in favour of

Mr. Asif Hassan Mian

S/0 Ghulam

R/0 Gundi A

vide notificati
one year has
his/her Certi

verification of

The ren

Hassan Mian
ri, Tehsil Kangan, District Ganderbal.

on No. 862 of 2024/RG/LP dated 30.05.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

lewal / extension of provisional licence/enrolilment must be

sought befor

the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

By Order /‘ .
(Addg;\(;laﬁg‘fsat‘;r L.P)
Qe b

No: 22 (2% - YUY RG/LP Dated: (7 .07.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal. ;

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Asif Hassan Mian, Advocate

...for information and necessary action.

(Additional ligi:rar L.P)

b L
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OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

HIGH COURT
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Provisio

Mr. Zubair U
S/0 Gh Nabi

* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 91347/]2027 /IRG/LP Dated: /% .07.2025

nal admission granted under Advocates Act, 1961 in favour of

n Nabi

Paddar

R/0O Kanipora Nasirabad Tehsil & District Kulgam.

vide notificati
one year has
his/her Certi

verification of

The ren

on No. 130 of 2024/RG/LP dated 20.02.2024 for a period of
been extended upto 31.07.2026 subject to the verification of
ficates/LL.B Degrees from the concerned University and
his/her character and antecedents from the CID.

ewal / extension of provisional licence/enroliment must be

sought before

the date of expiry unless the absolute/final enroliment as an

Advocate is o

rdered there before.

BY Ord er (//‘PW
(Addlglgy eglstrar L.P)

No: 27|45|-S2 RG/LP Dated: |7.07.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam. :

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zubair Un Nabi, Advocate

.1...for information and necessary action.

Reglstrar L.P)

(Addltl%/l

cd

€ g
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